
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 31/08/2026

(2022) 12 P&H CK 0051

In the Punjab And Haryana At Chandigarh

Case No : Criminal Writ Petition No. 11703 Of 2022

Anchal And Another APPELLANT

Vs

State Of Punjab And Others RESPONDENT

Date of Decision : 14-12-2022

Acts Referred:

Citation : (2022) 12 P&H CK 0051

Hon'ble Judges : Avneesh Jhingan, J

Bench : Single Bench

Advocate : Yaseen Sethi, APS Tung

Final Decision : Disposed Of

Judgement

Avneesh Jhingan , J

This petition is filed seeking directions to official respondents to protect life and
liberty of the petitioners from the hands of private respondents (arrayed in the
petition) as they had solemnized marriage against their wishes.

Learned State Counsel submits that the petitioners were contacted by IO
Baljinder Singh and the petitioners have stated that at present they are in
Chandigarh and there is no threat perception, as and when occasion would arise
they will approach the police authorities concerned. He submits that in case the
petitioners approach authorities, the needful in accordance with law would be
done.

Learned counsel for the petitioner is not in a position to dispute the contention
made by learned State Counsel.

In view of the above, no further directions are called for.

Petition is disposed of.
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